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ordar dated 31 010.9% when
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is aggrieved by the wvearbal

his zervices were terminatsd

t e had worked for more than

sptitled  for  temporary

"Grant of Temporary 3tatuo

oducad by the Department of

L1989, fas per tho  aforesald
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a0 will confarrad "
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\ "L Temporary  stabus would be conferrac

U _on all the casual labourear
curirently  amploved and wheo  have
rendered  a continuoug service of at

nre year out of  which They

ave been engaged on work for a

of 740 daye (2056 days in the
of offices observing Five day

3 St 12l labours will

paignated as tamporary Mazdoor.

(11)  Sush  conferment of temporary stabtus
uun]d e without rcferenc& to  tha
“erLLﬁHauV&llub lity or regular Gr.
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(iii) Conferment  of Lampu| ity status on &’

casual  labourer would not  involve
Y change 1n hiz duties ancd
responsibilities. The engagemant
“will aily rates of pay on &
naed He may be deploysd
il the recruitment
unit/territorial L Circles on the
hasizs of availability of work.

(iv)  Such casual  labourars who acquiro

tempor ary  status will not, however,

brought  on bto the permanant

’ “:bllwhm st unless they | are

- through regular selection
For Gr.0. Posts.”

2. The applicant submits that ne fulfills a

v conditionz. He draws support from 1

details at arnexuras P-1T wharein 1t has been mention

riat the number  of davs he had worked in a year i fi

1.11.99 to 31.8.95) arc for more than 240 days. Hasq

e The details  in Annexure P=I110, the applicant WL
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arque trnat  ha
status sven  on the basis of the Schems formulated

the Department itself.

K The 1d. cocounzel for the applicant drew o

attention to | the decision of this  Tribunal

Oa-340/94 decided on 21.7.94 wherain Lhe cas

casual workers, similarly placed, were decided
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Favour of the applicants therein, wWhern 1t
established  that bthey had worked for 240 days in  onao

year. The raspondents in the above 08 wera

o

particular
dirscted to -consider tho cases of the applicants for
grant of temporary astaktus under the Schame. A
learnad counzel  Tor Lhe applicant, ths sama gjtuatign

s here. The learned counssl for Lhe applicant
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pravs

sleo drew my  attention to  the decizion of

Tribunal in DA-1798,/97 decided on 18.3.97. s peir the

girders of thiaz  Tribunal  in the aforeszald case, the
reduirement of one voar could be reckoned From any day

in a wvear 111 the complation of 6% dayvs. [t has no

Wilth calender or financial vesr. Thiz 1o
pased on interpretation of  the term Vyear” i the

teria, the applicant

s

Basad on thi

]

SChsmne or
hersin appears  to  have comploted mors than 240 dave
between L.11.94 to 31.3.95 at Moradabad itaelf.

54

g ., In wiesw of the Feasonz aforeszaid,  the

application succeeds and is allowed With the following

() The responddnte ars cirected 1o
consider the case of the applicant faor
grant.  of  temporary sitatus under 1

Scheme  on the Footing that he has

for a period of more
Lhan 240 betweei Novemszr, 1999 ap
199y
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(i»)  The razpondonts shall oY

of conferment of

Cgecision  dn
femporary status To e aprlicant with
o~ (AT

referenosd T tThe applicantes”

contations at P=11 dated L.LZ .95,

rEpT
Thie shall he done within a period wf

Y hires  months from the date of raceipt

of a certified copy of this order.

(¢) Ths reapondsnts are diirected Lo
consider the case of the applicant’s
re-snogacgencsnt 1n pireterencs Lo Junior:s

and outzidoers.

) Thers chall be no order as to cosbs.
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